.1 TEM NO. 106 Court No. 3 SECTION |1 A

SUPREME COURT OF | NDI A
RECORD OF PROCEEDI NGS
CRI M NAL APPEAL NQO(s). 1526 OF 2003
STATE OF PUNJAB Appel lant (s)
VERSUS

GURDEV SI NGH Respondent ( s)

(Wth office report )

Date: 12/02/2009 This Appeal was called on for hearing today.

CORAM :
HON BLE Dr. JUSTI CE AR JI T PASAYAT
HON BLE MR JUSTICE D. K. JAIN
HON BLE DR JUSTI CE MUKUNDAKAM SHARVA

For Appell ant(s) M. Kul di p Si ngh, Adv.

For Respondent (s)

UPON hearing counsel the Court nade the foll ow ng
ORDER

The appeal is dismissed in terns of the signed order

(Shashi Sar een) (Shashi Bala Vij)
Court Master Court Master
(Signed order is placed on the file)
I N THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTI ON

CRI M NAL APPEAL No. 1526 COF 2003

STATE OF PUNJAB
Ver sus

GURDEV SI NGH

ORDER

Heard | earned counsel for the appellant-State.

Though the judgnent is not very well discussed and is

cryptic, yet considering the reasons indicated, though in brief, we

do not consider this to be a fit case for interference.

Appel | ant (s)

Respondent ( s)



The appeal is dism ssed.

(D. K. JAIN)

.................... J.
( Dr . MUKUNDAKAM SHARMA)

New Del hi ,
February 12, 2009.



